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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAO BENCH 
AT HYDERABAD 

GA 447/90. 	 Oats of Drder:7-6-1991. 

f 
1. A.Chandnj, 

2, Suvarchala 

C.Padmavathi 

K.Venkateswara Rao 

K.L.S.Prasad 

.Applicants 

Vs. 

Is The Director, Doordarshan Kendra, 
Ramanthapur, Hyderabad-500 013. 

2. The Director General, Doordarshan, 
(representing Union of India), 
New Delhi - 110 001. 

.Respondents 

Counsel for the Applicants 	: 	Shri C.Suryanarayane 

Counsel for the Respondents : 	Shri Naram Bhaskar Rao, 
Addl.CGSC 

CURAM: 

THE HON'BLE SHRI B.N.JAYASIMHA : VICE—CHAIRMAN 

THE HON'BLE SHRI J.NARASIMHA MURTHY : MEMBER (J) 

(order of the Bench delivered by Hon'ble 
Shri B.N.Jayasimha, Vice—Chairman) 

The applicants are Casual Staff Artists working in 

Doordharshan Kendra, Hyderabad. They nave filed this appli—

cation aggrieved by the orders issued by the Director, 

Doordarshan Kendra, Hyderabad in hid note dt.26-5-1989, 

2. 	The applicants state that they have been enga9ed as 

Casual Staff Artists for varibus types of workL like Floor 
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Assistants,oduction Assistant, Makeup Assistant, General 

-( 	
Assistants etc., from 1982 onwards. They were being engaged 

as per the requirement. By the impugned note they are not 

being engaged as Casual Staff Artists/Casual General Assistants 

restricting the engagement to only those recruited after 

1988. Aggr.ieied by these orders they have filed this appli—

cation seeking a direction to continua them as Casual Staff 

Artist/Casual General Assistant in their respective posts 

pending regularisation in the corresponding regular posts 

and also grant relaxation of age limit. 

The respondents filed a couhter diuting the claim 

made by the applicants. 

We have heard Shri C.Suryanarayana, learned counsel 

for the applicant and Shri Naram Bhaakar R, learned 

standing counsel for the Respondents. Shri Suryanarayana 

states that similarly placed Casual Staff Artists had filed 

applications in the Prirtipal Bench (OA 894/90 0  OA 2322/90 and 

OA 1775/90) and the decision rendered by the Principal 

Bench in these cases apply to the applicants also. The 

Principal Bench in these cases considered the q plications 

filed by Casual Staff Artists or Artists booked on assign—

ment basis and after considering the points urged by the 

applicants and the counter filed on behalf of the Union 

Government, gave the fo ilowing directions:— 

......  .3. 
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(1) Casual Artists who have been 

engaged for an aggregate period. 

-( 	 of 120 days, may be treated as 

eligible for regularisation. 

The .brokénl period in between 

engagement and disengagement, 

are to be ignored for this 

pUt_pose. 

(ii)The respondents shall prepare a 

panel of Casual Artists who had . 

been engaged on contract basis, 

depending on the length of 

service. The names of those 

who have not been regularised so 

far, specially from 1980 onwards!, 

though they may not be in service 

now, are to be included in the 

panel. Persins borne on the 

panel, are to be considered 

for regutarisation in the 

availabia vacancies. 

(iii)For the purpose of regularisation, 

the upper age limit has to be relaxed 

to the extent of service rendered 

by the Casual Artists. One hund;ed 

and twenty day's service in the : 

aggregate shall be treated as the 

service rendered in one year for 

this purpose. 

Till all the Casual Artists who 

have been engaged by the r)spon—

dents have been regularised, the 

respondentsmsy not resort to 

fresh recruitment of such 

Artists through Employment 

Exchangeor otherwise. 

Till the Casual Artists are 

regularised, the wages to be 

paid to them shouLd be in 

accordance with the scale of 

pay of the post heLd by a 
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regular employee in an identical 
post. The amount oftual pay- 

-( 	
ment would be restricted to the 
actual number of days worked during 

a month. 

In giving the above directions, the Prim ial Bench took into 

consideration the various decisions given by tjie Suçreme 

Court and observed that framing of a suitable schema for 

regularisation of the Casual Artists as a constitution impe-

rative. 

5. 	In as much as the applicants are similarly situated 1  

the judgment of the Principal Bench covers the case of the 

applicants also. Accordingly we direct the reapondents to 

extend the benefit of the Judgement of the Principal Bench 

to the applicants also. The Respondents will implement the 

above directiorg within four months from the, date of receipt 

or this orders. 

(B. N. JA V AS IN i-IA) 
Vice-Chairman 

(J.N.IILJRTHV) 
Member (J) 

- - Registrar( 
T vi/ 
1 • 	The Director, 1ordarsnan Kendra, 

Rarnantapur, Hyderabad-12. 
The Director General, Loordarshan, Union of India, 

Ndw Ilhi-1. 
One copy to Mr.C.&uryanarayana, .'dvocate, CAT.HycI. 
One copy to Mr. N. Bhaskar Rao, Addl.CGSC.CAT.fjyd. 
One copy to HorYble Mr.J.Narasirnln Murty, Nerthe±(J)cAT.}jyd. 
One spare copy. 

pvm 

Dated: 7th 3une, 1991. 
Dictated in Open Court 
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TYPED BY 	 COMPARhD BY 

OJECKED BY 	 APPROVED BY 
a'  

IN THE CENTRAL ADMINISTRATIVE TRL3TJNAL 
HYD2AAD CENcH:HYDEJ%ADAD 

THE HON'BLI MR.)3.N.JAwSIMHA V.C. 
AND 

THE HON'BLE MR.-&JRO: M(J) 
AND 

THE HON 'BL MR.J.NARASIMIA MTJRTHY:M(J) 
AND 

THE HON !flLE 	 (A) 

DM?ED; -\ t61991. 

'riw2r/ JUDGMENT. 

M.A./R.A.>.XNo. 
in 

T. 	. 

O.A.No. 

Adlitted and Interim diredt ions 
is sjue d. 

A11\wed. 

Disnosed of with direction. 

Distis Sede 
Dis ssod as withdrawn. 

Dism seed for derault. 
M.A0  dared/Rejected. 

No order as to costs. 
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